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[Shri F. A. Ahmed]. 
Calcutta, for the year 1966-
67, under lub-sec,ion (1) of 
section 619A of the Companies 
Act, 1956. 

(ii) A copy of the Annual Report 
of the National Instruments 
Limited, Calcotta for the year 
1966-67 a1on, with the Audit-
ed n~  and the com-
ments of the Comptroller and 
Auditor Geoeral thereon. 
[PI4«d In Ubrary. S" No. 
LT-598/68]. 

(2) (I) Review by the Government on 
the working of the Tunga-
bhadra Steel Products Limited, 
for the year 1966-67, under 
Bub-section ( I ) of section 
619A of the Companies Act, 
1966. 

(ii) A copy of the Annual Repon 
of the Tungabhadra Steel Pro-
ducts Limited, for the year 
1966-67 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed In Library. See No. 
LT-S99/681. 

UTTAll PltADI!SH NAOAll MARA-
PALIKAS (ALPAKALIK VYAVASlHA 

(SANSHODHAN) AoHY ADESH 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) : 
On behalf of Shri Satya Narayan Sinha 
I beg to lay on the Table a copy of the 
Uttar Pradesh Nagar Mahapalikas 
(Alpakalik Vyavastha) (Sanshodhan) 
Adhyadesh. 1968 (U.P. Ordinance No. 
II of 1968) promulgated by the Gover-
nor of Uttar Pradesh on the 27th Janu-
ary, 1968, (Hindi and Englisb versions) 
under article 213(2) (a) of the Constitu-
tion read with clause (c) (Iv) of the 
Proclamation dated the 25th February, 
1968. ~ e  by the Pre-ideot in rela-
tion to the State of Uttar Pradesh. 
[Placed In Ubrlll'1. See No. , LT-600/ 
68]. 

ERRATA TO DEMANDS POR GRANTS OP 
MINISTRIES OF FINANCE AND HOMB 

ApPAias 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. C. PANT): I be, to lay on 
the Table a copy each of the following 
papers (Hind; and English en n~ -

(I) Errata to the Demands for 
Orants of the Ministry of 

,Finance, 1968 69 (Part 11). 

(2) Errata to tbe Demands for 
Grants (of tbe Ministry of 
Home Affairs, 1968-69 (Part 
11). fPlaced In Library. See 
No. LT-601/681. 

CERTIFIED ACCOUNTS OP CARDAMOM 
BOARD POR 1966-67 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD, SHAFI QURESHI): I beg to 
lavon the Table a copy of the Certified 

nt~ of the Cardamom Board for 
the year 1966-67 together wi!h the Audit 
Report thereon, under sub-section (4) 
of section 19 of the Cardamom Act 
1965. [Placed In Library. See No. LT-
602/681. 

11,44 brI. 

MESSAGES FROM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following me'sages received from 
the Secretary of Rajya Sabha :-

(I) "In accordance with the p-o-
visions of rule 127 of the Ru'es 
of Procedure and Conduct of 
Business in the Rajya Sabha. J 
am directed to inform the Lok 
Sabha that the Rajya Sabha. at 
its sitting held on the 23rd 
March, 1968, agreed without 
any amendments to the Delhi 
Municipal Corpora1inn 
(Amendment) Bill, 1968, 
which was pas·ed by th- Lok 
Sabha at its ,iltinl!: he ~ on 
the 18th March, 1968." 

(ii) "In accordance with the pro-
visions of rule 127 of the 



Rules of Proc:edurw aDd Con-
d\ICt of Busm.. iD the RaJya 
Sabba, I am dIncted to In· 
form the Lot Sabha that the 
RaJya Sabha, at iI. altlin, held 
on the 23rd March, 1965, 
agreed without lDy amendment 
to the Jammu aDd Kashmir 
Representation of the People 
(Supplementary) BiD, 1968, 
whicb WI. ~ by the lot 
!abba at Its 1itt1n1 held OIl 
tM 20th Marcil, 1961.· 

12.441 l1l'i. 

COMMI1TBE ON PBTInONS 

(I) MINtITI!I 
SHRI S. C. SAMANTA (TamJuk): 

I bel! to lavon the Table Minutes of 
the Fifteenth to Twenty·Fif,h Siltinis of 
the Committee on PetitiOllS. 

(ii) SECOND RuoaT 

SHRI S. C. SAMANTA: I beg to 
present the Second Report of the Com· 
mittee on PetltioDl. 

(iii) EVlDENCB 

SHRI S. C. SAMANTA: I beg to 
lay on the Table a copy of lhe Evidence 
given before the Committee OIl Peti· 
tions. 

MR. DEPUTY-SPEAKER Shri 
N. K. SOMANI. 

12.45 In. 

PERSONAL EXPLANATION BY 
MEMBER 

(SHRl N. K. SOMANI) 

SHRI N. K. SOMANI (Nagpur): 
Mr. Deputy-Speaker, Sir, when I rose 
to open the Debate on the Bbarat Scwak 
Samaj on Friday afternoon one hon. 
Member brought to my notice and to 
the Chair that the text ot my speech 
had already been di,'r:buted in advlDce 

D.O. """ D.6.Q. 
(/11111 PtwbM 

,,.. 
of tM time. I bid IDfIUirId IDIo .. 
matter IDd I DOW .. that t" was dooe 
without ltD)' RIpOIIIlbiUty OIl my ptrt. 
First of aD, It was DOt tbe text of my 
speech. It was a brief 20 lines precis 
which was Wculated lnadvertenUy by a 
junior clerk In our oftIce.. I have aJ· 
ready written to you communicatinl 
both orally as well as In writiDe. ThIs 
vicarious responslbWty liel on my oftlce 
IDd I have aJready apoloped to you. 
III view of all this, I appeal to the 
c:umuladw wiJdom of the Ho\M, ad 
to you. Sir, to ... what IIeeda to be 
done about this. 

SHRI RANDHIR SINOH (Rahtak,: 
That it more than eoough. 

MR. DEPUTY-sPEAKER: AD 
right. We 10 to the Appropriation (Vote 
On AocOUDt) Bill. 

1%.46 bra. 

DEMANDS· FOR ORANTS (ON 
ACCOUNT) UIT AR PRADESH, 
1968-69 AND DEMANDS FOR SUP· 
PLEMENTARY GRANTS UTTAR 

PRADESH, (1967-68) 
MR. DEPUTY -SPEAKER: W. 

will now take up discussion and votinl 
on the Demands for Grants on Account 
in re.peet of the Budget (Uttar Pra· 
desh) fOr 1968·69 and discussion and 
voting on the Supplementary Demands 
for Grants in respect of the BudFt 
(Uttar Pradesh) foe 1967-68. 

DEMAND No. I-TAX ON LuoE I..AND 
HOLDINOS 

MR. DEPUTY -SPEAKER: Motioa 
moved : 

""That a lUlU DOt aceediDI 
RI. 1,2S,OOO be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, 011 GCCOurrl, 
for or tow",d, defraying the char.-
during the year endinl on the 311t day 
of March, 1969, in respect of "Tax on 
Large Lad Holdinp'." 

·Moved with the ~t n  dl the President. 


